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MR. DEPUTY CHAIRMAN: This
debate will continue after some {ime.
Now, the statement wili be made and
if time ig available, we shall take
it up ang if no time is left, because at
6 o’clock, we have to take up half-an-
hour discussion—and after the half-
an-hour discussion, this debate will be
taken up; today we have to complete
the debate; we have no time left.
Home Minister will now make the
statement.

STATEMENT BY MINISTER

I. Incident at Patiala on 2nd  May,
1983.

II. Situation in Assam.

THE MINISTER OF HOME AF-
FAIRS (SHRI P. C. SETHI): I re-
quest that I would make both the
statements. . .

SHRI JAGDISH PRASAD MA-
THUR (Uttar Pradesh): I think it
will be better if he makes one state-
ment first and then we seek clarifi-
cations, and afterwards he can make
the other statement. We want the
Home Minister to make the statements
separately.

SHRI P, C. SETHI: I will deal
with them separately; but let me read
both of them at the same time.
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SHRI JASWANT SINGH (Rajas-
than): My friend, hon. Jagdish
Mathur has made a very valid point.
These are two totally distinet and
separate issues on which the Minister
is making statements. There is the
issue of firings in Patiala and...

MR, DEPUTY CHAIRMAN: That
has been said. Don't enter into argu-
ment. Your objection is noted that
you want separate statements. That
is clear, Why waste the time?

SHRI JASWANT SINGH: We
want clarification separately.

MR. DEPUTY CHAIRMAN: You
need not take the time of the House.

SHRI VISHVAJIT PRITHVIJIT
SINGH (Maharashtra): Mr. Jaswant
Singh wants to speakX on both the
statements; that is his problem. You
must understand it, Sir,

SHRI P. C. SETHI: I am making
the statement first regarding the inci-
dent at Patiala

1. Incident at Patiala on 2nd May,
1983

SHRI P. C. SETHI: Sir, according
to the information furnished by the
Government of Punjab, an altercation
took place on 2nd May, 1983 at Patiala
between two shopkeepers over the
use of loudspeaker. Their supporters
reached the spot, which accentuated
the situation. Persons belonging to
both the groups clashed and indulged
in arson and brickbating. It has been
reported that about 28 shops were set
on fire and some scooters were also
damaged.

The police used tear gas and resort-
ed to lathi charge and firing to bring
the situation under control. Curfew
hag been imposed from 5 P. M. on 2nd
May, 1983.

In these incidents six persons are
reported to have been injured. They
have been admitted in the hospital
and are reported to be out of danger.

On May 3, 1983 two shons were
damaged in arson and one incident
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of stabbing was reported. Some shops
at certain places in Punjab also re-
mained closed. On the night of May
3/4, 1983 one shop is reported to have
been set on fire,

Fifty-nine persons are reported to
have been arrested till the evening
of May 3, 1983.

The State Government are keeping
constant vigil and have taken neces-
sary measures to deal with the situa-
tion which is reported to be under
control.

. I am confident that this House will
join me in condemning acts which
create disharmony and misunderstand-
ing amongst different sections of
society. 1 appeal to all communities
and every section of public opinion in
Punjab to strive to maintain the tradi-
tional communal harmony and peace
and continue to work together for the
greater good of the State and the
country.

SHRI ERA SEZHIYAN (Tamil
Nadu): I would like to seek clari-
fications on this.

MR, DEPUTY CHAIRMAN: But
my problem is that T have received
so far 20 nares. I will call only one
person from each party and not every-
one Members will have to restrain
thermselves,

. SHRI SUSHIL CHAND MOHUNTA
(Haryana): Sir, on a point of order,
The practice has always been...

MR. DEPUTY CHAIRMAN: I will
allow only one Member from each
party.

SHRI SUSHIL CHAND MOHUNTA
This ig not a simple question.

MR. DEPUTY CHAIRMAN: Al
right, 1 call upon Mr. Mohunta to put
questions.

SHRI SUSHIL CHAND MOHUNTA:
Sir, T am very thankful {o you for
atfording me this opportunity to speak
on this subject. But all the same, I
would again request...
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MR. DEPUTY CHAIRMAN: You
put your questions.

SHRI SUSHIL CHAND MOHUNTA:
This is such an issue where every-
body is deeply interested.

ME. DEPUTY CHAIRMAN: Why
do you waste the time of the House?
You put your questions,

SHRI SUSHIL CHAND MOHUNTA:
Sir, this incident as it has been paint-
ed here, is not such a simple thing,
it is not such an ordinary occurrence,
that a dispute between two shop-
keepers has erupted into this flare up
and a seemingly difficult situatior has
arisen. This is not a simple thing.
We have to go into the whole history
of this. The situation in Punjab 1s
tense not because two shopkeepers
have quarrelled. It is tense because for
the last more than two years, we have
been prolonging the discussions Dis-
cussions after discussions have been
held and you have been saying that
you are trying to meet their demands
half way, full way, that you have met
their religious demands and that you
are thinking over their other demands.
In the meantime, sentiments and feel-
ings have been worked up. This
situation has arisen, because,~-you
wil] excuse me—I would say, the
Government has acted in the capacity
in which Shakespeare put Hamlet.
You have not acted at all. If is said
that if a little bit of Othello had Leen
in Hamlet and a little bit »f Hamlet
had been in Othello, both the tragedies
would have been comedies. If the
Government had taken actin at the
apropriate stage, there would not
have been this tension. This problem
is not such a simple affair. This ic a
communal problem. People from two
different sects, from two different
communities, have struck against each
other. This hag led to thig flare up.
Today, in the newspapers, I have read
that the Army is standing by. This
is not a simple thing that police had
fired some tear gas shells resorted
to firing and the persons who had
been injured have been admitted to
the hospital. The question is, how far
it will escalate. You cannot stop this
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volecano. I said earlier, while dealing
with the Punjab situation, that we
are close to the voleano, it i3 burning,
it has erupted; kindly take remediul
steps. But nobody thought over it
The result is that we are zbsolutely
close to the eruption of the vcleano.
I do not think you can stop it, the
way in which, the speed with which,
you are going ahead. The question
is, why all these things are taking
place? Why can’t you stop it? You
cannot stop it by sitting here in Delhi
on a question of prestige. There is
no prestige involved. You talk to
these people. What are the differ-
ences? I cannot understand. There
are no differences whatsoever. All
the points have been thrashed out
threadbare. The water dispute has
been thrashed out and an agreement
was reached. Nothing remains. On
the territorial dispute, nothing
remains. Why is this being allowed
to continue? I would like to point
out that if this thing continues and
you cannot stop it, then, the conse-
quences will be very grave and we
will be paving the way for the
balkanisation of this country. Nobody
will be able to stop it. You must act
fast, with speed and without any
delay so that you can once and for
all clinch the issue and restore nor-
maley, peace and amity amongst the
people of the State.

SHRI SUKOMAL SEN (West Ben-
gal): Sir, the apprehension is that
what has happened in Assam.

MR. DEPUTY CHAIRMAN: You
speak on Punjab.

SHRI SUKOMAIL SEN: What has
happened in Assam is again going to
be repeated in Punjab, that is what
I am pointing out. Because of the
drift in the case of Assam such frage-
dies are taking place. Similar drift is
also obvious in the attitude of the
Government dealing with the Punjab
issue. After the killing of the DIG
also the issue was discussed in this
House. Now today’s paper sayg that
there was firing in Amritsar, one DSP
was shot at, but he escaped. Then
in Patiala there is almost communal
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riot. The Hindus and the Sikhs are
fighting with each other. The Hindus
have gone to the extent of forming
‘Hindu Suraksha Samiti’. So, it is not
an issue between the Akalis and the
Government of India only. Now it
has become an issue on the one side
between the Government of India and
the Akalis and on the other gide bet-
ween the Sikhs and the Hindus. So,
the issue which was originally bet-
ween the Government of India and
the Akalis has further developed to
be an issue between the Sikhs and the
Hindus also. So, I would like to know
from the non. Minister, how long will
they wait to seitle the issue of
Punjab? Where is the knot? They
have agreed to the religious demands.
Where is ihe actual knot for which
the solution remains to be seen? Also
I would like to know from the Home
Minister what action he is going to
take in that repard and how he wants
to deal wiin th: incident that has
taken place in Patiala. The situation

. may flare up if it is not checked in

time.

=t FTAW TER AAT A,
§ 998 dgor I HYIT AUEgN §
fe oF age LT TeAm W A
weHe T faar T § foad #15 am
o § TE WA § ) TH qETER
gdi ¥ a8 a1 o0 g fr afeamen
¥ g uz WrTE AT AR A FW
fear mar g, afwy z@ Cddic §
IaET w15 fox af 1 zafau §
ag qea1 =igmT g fa Far afewmen
¥ gz Uz grze F1 w7 3g fEwm
™ § WIT gl X wiW 9ge!l §
T q& 7 z@d W@ § ag FgAr
aigar § f& afemenr § ag 959,
AT TE & ) foey WA Wl F%
FIT T THIT &' g2AC T A5
zafrd & ag AT wEgar g fr
@ gFe # fegfs 1 @y gw
F1 gfem T a1 FE WAl A
W Hag W FI15 RrelwEr sraangy
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R A 7@ AR I g9y §F aroF
FRfasem 5 #r fod & ? A
ook @9 Rfae | F awE
¥ gz fe & f5 afzg@r & Fwg
T ATST T WSAT & ? ;AT WOHY
T @ A7 W WAee § f
qfegrar wEgT F UF  FEAQW ¥
Am & wigwEw wardl g owix
gafay s VA §gT ar q@i ¥ Te
T HGA  AHTAL F1 BISHL WA
T OWIT AT oE veafs wray
t A IgE fau w9 @@ FH ST
R & ? guv ¥ wdwwr ¥ g
Fgr & f& 3@ m@@d & 96
faamt grr & 1 fog faRw wifw
F oA & A W A3 FareT,
Afgw & w7 qar g 1 & g SrAw
Tigar § 5 F0 Iudee, wAfowr
ar aifeea ot Rl wew AW &y
M ogw AwReT & afd wagawfa
W@ §, 7% QAT Yameq fgrgeara
#Fafqe & ? w9 qraw § 5 s
1 oAt B wEN ¥ w9y Fue ar
T TFIT ADAT § AT ;@Y AF
JIGAT | §F 19 FT F A wwrforqy
1 qdl & A T AMWHT q@r &
gafqw & ey sgar g fFoawre
Fg qqT & Tur ITIF TR I
TEIT FT FE AAFTA & ? Feqd F
¥ ag got g g % doa
a¥ # gEl &t Arr wear gs @
IgF fag 7 @\ owx W g 7
FAY q¢ o9 wrar g v oagh &Y
TR W @{EF W ¥, WA 90
s 9gT @ | § TF FEAT AEW
f& dqtg & WA F7 qoe fagw
gy ¥ PAG TF qNS! FTFIL
g srfgr 1 oW gefafrewa
FAATC gR & T at gfew g
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FEATE FIEFN W T FE
FTH Fgl 9T g oAreAr |

N (AT AEIRA g5
(UTETT) © FAT HIOFT GIFIT FAT
N Tl

st Fadw wA1E AET ;0 gW oAt
gl aX T F91 IF § | 9
gl 9T A qIET wgFfagi &
SICEE I 3 £l A O R
FEqaTal I FwAr A |

ft (dtrr) mauwew 3w
TR FAIOH  SATARI g ar o
oI 2T F F g IW UT A
FTL AT AT X ATT T T A

N It qe@ AR o faal
F @9 gAIC el A | I qredy
@Y a1 gt UF TN aF g% (gAv
I Ay FUE F@m g afEwT .
9 AT &1 F qar agl dAvgar ..
(eTagw) . ..

st Fqmrafa
gifaxr

ITFRI qd

SHRI V. N. TIWARI (Nominated):
It started in 1978 when they were
in power.

SHRI KALRAJ MISHRA  (Uttar
Pradesh): It is Darbara Singh who
started this problem. You analyse the
whole situation.

st gumwyafa ;. Fwar ST SAwT

CICE I o (o B
TEAT AT AT A
sit I IAE /M TR

TR T9°gF FAS! & AT JO
a fqgaaEr &Y WAt S9  fag,
st 39 7 g fofaesT ¥, g
iR fFar o1 # ww@E 1w Y
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g F4T AT WGH  WRT HIX TE l
WA wgl gfawit FF gmar
T@r .. (agW) . 98 qF3T AEY. .

SHRI V. N. TIWARI: The Akhand
Jatha—Nirankari clash took place in

1878 and that is the root cause of the
problem.

H QAT AAE AT WX
@ra-ae Jreas qoe § fFowe
fRM grr ¥ A fR omxw ¥ O
wiF T 8 ur Agy W, IRFASH
MIFE T T, FT AT WA FY
JiA Fy &0 feafe @ OR wR
oY T § AT W T Y T 8§
wWT AR g ¥ 3@ ¥ fawey ¥
REE I B3 e - S

arfac & H =g qedr =JEar
g 5 qeu W ¥ ug Fg1 % wEw@
wOFEAT FR AR F AR
B T T ovEF AR W@ W
g W v § faoag Taw war &0 |
BT YT THTT SAFT 3T | HSTTH
1 gl F A F UF AT qw
qE! T® FgAE AR AT [HT
FOw aF & 1 qr Ry @ gl w0
| A W [Amrmd 38 & fF
FUTT B & 7

SHRI KHUSHWANT SINGH
(Nominated): Mr. Deputy Chairman,
Sir, I would like to address a few
remarks to the Home Minister. Mr.
Home Minister, you will agree that
what has happened in Patiala is the
vesult of the prolonged confrontation
between the Akalis and the Govern-
ment and the tension created thereby
with its epicentre at Amritsar. You
will also agree that the longer this
~confrontation goes on, the worse the
tension will become. What has hap- i
pened at Patiala is going to be re-
peated clsewhere, it will spread to
hamlets, villages, towns and cities of
Pumnjab, Haryana, Himachal Pradesh, ‘
Rajasthan and Delhi. In fact, if this
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tension continues, wherever there are
Sikhs, there will be tension because
in the popular mind it has come to
be accepted that all Sikhs are Akalis.
I would like to ask you: is this what
you want to happen? Mr. Home Mi-
nister, results of this tension are
going to be horrendous. There will
be more Hindu-Sikh riots in different
parts of the country. It will increase
the sense of insecurity in the minds of
Sikhs who form less than 2 per cent
of the population of this country and
are scattered all over India. They
will magnity their grievences and
look up imaginery grievances. They
will feel that they have been discri-
minated against and thereby create
a fertile soil for sowing the seeds of
Khalistan. I would like to ask you:
is this what you really want to hap-
pen? There are mischevious elements
on both sides, as has been seen in
Patiala. 1 have more evidence with
me. Recently a Member of this
House, Shri Gurcharan Singh Tohra,
as President of the SGPC, has addres-
sed me a long telegram, which I was
going to take up as a Special Mention
but which I have been permitted to
mention here. This is a fracas over
Manji Sahib a temple in Haryana.
The SGPC has made a direct accusa-
tion of the involvement of the
Haryana Government in flouting the
orders of the Gurdwara Judicial
Commission, the High Court of Punjab
and Haryana and the Supreme Court.
by refusal to allow permission to the
Receiver appointed by the Judicial
Commission to take possession of the
Gurdwara. I do not want to go into
defails. All I want to mention is
that you put up, what my friend has
said, agent provocateurs to create
communal issues where there are
none. Is this what you would like
to happen?

Finally, I have one simple qucs-
tion to ask. Are you willing to make
a statement here and now in this
House that you will resume negotia-
tions with the Akalis immediately
and not suspend or postpone them
till an ultimate settlement has been
reached? If you are not willing to
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[Shri Khushwant Singh].

make that statement, at least I will
put, the worst construction of your
attitude.

SHRI V. N. TIWARI: Mr. Deputy
Chairman, Sir, Mr. Home Minister’s
Statement on the incident that oc-
curred on 2nd May 1983 at Patiala
says that it was on account of alter-
cation between two shopkeepers over
the use of loudspeaker. Sir, I was
born in that town, I was brought up
in that town. I know Jaurian Bhatti,
Anardana Chowk and Master Tara
Singh Chowk for the past 30 years
sources of Tension for all these years.
A procession was taken out by the
Hindus, but the Government took no
action when they knew that there
was tension on account of Akalis’
demand and they were also doing
the same type of activity. It is not
a question of loudspeaker. The ten-
sion was being felt for so many days

by Hindus, the communalists. The -

other day I said that people who say
that nothing is happening in Punjab
do not know that violence is actual-
ly in the mindg of the Punjabis It is
not a question of loudspeaker. It
may only be an excuse. What are
we going to do for easing the tension
which is there in every mind, whe-
ther he is a Sikh or a Hindu? I
agree with Sardar Khushwant Singh
that if we do not solve the problem
immediately, there are going to be
more riots, not only in Patiala but in
other parts of the State also. And,
Sir, I would like to know in all hu-
mility one thing. I can understand
that somethting happened when
there was no law and order. But,
what has happened when the curfew
was on? Shops have been burnt in
the town. Can Government justify
it? I had said in October that if
those who have to maintain law and
order indulge in violence the situa-
tion cannot improve. I said that the
Punjab Police is responsible for many
things. When the curfew was on,
what was the police doing when
shops were being looted, when things
were belsig burnt? I asked the other

[ RAJYA

day what action iz leing taken
against the police officers whoe have
not arrested one culprit. And now
when the curfew is on, property is
not safe, life is not safe. How lang
are you going to watch it? How long
are we going to suffer it? This is
my second questidn,

And lastly, Sir, I am convinced
that with any Jdelay, situation is goimg
to deteriorate. Therefore, the time
has come to act and solve the prob-
lem. I would like to know from the
Home Minister what initiatives fthe
Government is taking to solve this
problem. And I cam assure yo
about one thing. As I said, this en-
tire tension, even of Akalis and
others, is the result of that feud in
1978 between the Nirankaris and the
Akhand Kirtan Jathas. If you see
the incidents of murder, all these are
conencted with each other. ‘They
were witnesses in courts and other
things are there. Therefore, let us not
forget this aspect, that Punjab has a
history of generation after generation
feuds. If I am killed, my third gene-
ration will take the revenge. There-
fore, do not forget this race of Panja-
bis and save Punijabis from such
things. This is my appeal,

st wAvae teg  (S9% ¥RW)

g@ AT T oFAT GHT

sy gagarafe . foad & Faw
gar fear &

27 FEUATT TUA
T Far SifaFar

(3TT s3W)

SHRI RAMESHWAR SINGH: Hello.

sy guENTia : gg &5 ansr
gl & WA WY 9@ gEdr J@
qsr fo5 AR gATT GEAT B

st Trra o © wrqd Wl FETE
oUy FET ¥ Fal 98 gF W §
... (s@amw)
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|t gyewafa @ fyad Jmw §
SET FATCA 1 20 TH & Tab @
qar fear 1 @ afsd | o=mw oA|

foared  adf. . (smawtw)  AIGw
fagsT agr fear g7 #gq €1

ot I@Tax feg: Fw & W
THIU w1 e ey o

N gwawiafa : K ema cger

g ¢ W9T TIW 9w Agr, # 4%
1% | aga & wifedt T 919 qE
fear § 1

+ vwgae fag - w0 wTadweE)
I @ 2. .. (Faaa)

DR. RAFIQ ZAKARIA (Maharash-
tra): Sir, you are not a telephone
operator that the hon. Member should
call you hello.

MR. DEPUTY CHAIRMAN: He
does not think he is sitting in Rajya
Sabha; he is thinking that he is sit-

ting in a market place. What can
we do?

oft Travay fag: w0 wead
qufaT |

st gamavafa : wawEr  fag 9,
UE alai 3T § g, IqET Gl F4A
qY STH GET | AT HIGRT LB 97
ar #g  fa@®c T 9, WIgh
fegq MM AW | WA WA TRl
What can I do? I do not know who
* wants to speak. This whole party
has not put any name.

sy wrReae fag 0 gfAa

st gagwnfa : aar gf=y oxw
IIZA GYAIE & & | Af@T, 70T
g5 SfSe &g ;| WY A6 AGE F
@ &A1 aga Afewa §. . (sFEA)

ol T fag : ¢ B ITEW AEE
a8t &% § |
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ot Seeavafa ;oo TvEw aga
T@E FE § | F owmd feew &
FFAT FMEAT 2 fF Foar 39 @9 &7
I & AT gardy wee = fav Mk
AT (98 | § gavd) ver Hiem
qwr 3 I FT oFAAF AN AT 4
M AW W F@ FA AL qET F@
& (sa<um) '

AT gATFeT AT (AT 7).
‘gAY’ T g€ T gATey wifew @
I |

Rt gegwmia : v d fao aife
gfvar #1 a1 99 f& uAzae fogoy
Far drAd & Fara qfeu gaar

L TRTAT g & Agy  aFIIrR
g am & 0 ww s fa
AT A |

ot gemAafa o 7R T )

A

= TveEe fag o wew A1 gw
@ fogw ®1 FZ1R, Fg AT BF
F3T1 & Fifx 30Frag ATAH & |

=t gewarata : a0 agm gfew,
qHRET S | Do not give lecture.

Put question.

At vrRmET fag : wWo qqr A
Ft gAR AW & fag wa g ¢

ot goawefa © xieoe f& @
faczrary &1 WEA TE FW@ § L
1T water gfeu FAT FIEF G F
IR A |

ot TATaT fag :  Haw HWI9RT
guw fag g 41 g9 W ame f9g

g

st sanarfy
I (il

: Tf@u o Ty i
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ot TR fag o faq 9wg
qe Fgr g9 & g @, & T
StrAar § Ay s 7 o wgr, AfEa
§ wrag wgar weAr g, faaw osw
fgm 0 Fgr a1 T /A qrgw & 7
1947 ¥ 3T FT ST AR/ AT 4T
ag gt Afaal & Feow g ogAr
Faifr 1947 ¥ W F1 AU A
gl TR SN §EAA, WET OF
T T GEL AT F1 A F! RIfAT
TG FIAT | WA gEWQ AZF W
agdl @1 f7 fgeg s qfew &
g A {w &1 Fearer g, Ig A
Faq w1 ggwa agar 91\ § R
Ay Frgw &, . . (=@aEr)
SHRI B. IBRAHIM (Karnataka):

Is he putting a question or making a
speech?

ot faaser vd AR TA@ WA
(rarenee) « qfawr qig ® §
SHRI B. IBRAHIM: He should ask
a gquestion.

st g3W T MI@UATES . qFIT
gy & wge A SErg fw
& ?

=t TR fag - g AE  AgRy
Ft IS qE & A ¢ fR osa faa
A JarEAy ¢ o fF qeF w dear
FEY AT TG | AE HAT
g T & 7@ M gEm &,
dFaifas A IArHfes qET B
T AW I A FTHTL AT F |
T g ¥ gw o faly e §
§ gy § WX gW Fq% T WG
fF I F FEATT E W B T
ST AW FT FTATA FAT AAgM
HiT TEH TR T qAT qAM
JREr @ § AT &7 agdm s W
Frdarc g1 1@ AR T ogEw
fdt e @ AR g7 I @ aganr
oA FY g | F T At N A
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q@dr =rgdr g f& mew #F &) gar
FFEAT F § AT KA G Sqqedr
FTT ATF § 1 Aoy gafaT wgrar fF
UF gR ® Wiav g Aafesw &
eI T U A - B £
gR UF ER ¥ WlT, T 9%
wgt 9 3] Frwaa @ et go &
FATEATT H, Ig 9T gAY ¥g £ fw
UF gR & WIAT SE W gans
FU4 | § sqeFar § f5 afeamer &
@ T AT g W 8, w& e
ATISTTHL FT Faq IGAT0 fear 3
Td HIFEX q  FIq AIT 9
¥ awa & fM9 ug I gar
fr ATITIQFT F IO & & T
gar | 7Y, agt o vy F vy
g AT wmfgm 0 F gadw
fag oY 7 Ta & af gEar  agad
g AR ST¥  9gT w39 A fawrmn
F T Fgar wvgar § 5 o wraAw
qIoET &, FEr wEar gard & fw
gATR W FT FEATT T & 1 JIIA
g fFar @, s owst FEr &,
g WA ST § 5w ger & fFogag
AT THBT HIE A AT fasar
AT AT IW T GgT-@UT F AN
UF TFT | HT9Y qZ 9T g
IR FT A AR 3@ WWET Foarv
Tasar fag waq frar a1 ¥
W WA N AW HF gy § )
e fax @ A fear—-
§ ag o =g § fF (swamva)

At Swewwafa ¢ e AT g9 AW
ffad 1 ... (saFUT)

ot AR fag S dw oWy &
% gT & , TR I gI-QUST
o Fgrar g, saar qrdr Wmifafasd
T R AT | FEAEY, 7T A v
gearq R ¥, D AT AW F greqA
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THT & wfelaa s17a18F 71 avg
TEH QIT AT FIT AIGRT FIE A
75T W 1 Ry # T2X)

¥ 9 gaTtd F Vg qrIy AUIFEy
HIFAT §—~ag MTE AT §F AIT
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MR. DEPUTY CHAIRMAN: Order,
please. The hon. Minister,

SHRI P. C. SETHI: Sir, I have
made a specific statemeny about
an incident in Patiala. Therefore I
did not go into the other question of
Punjab affairs. Moreover, we have
discussed Punjab affairs many times
in this House. Still there are some
questions which need clarifications.

First of all, T want to clarify that
the Military has not been called. Se-
condly, Sir, it is not correct to say,
as has been said by Mr. Sukomal Sen,
that now it has become an issue bet-
ween Hindus and Sikhs. Hindus and
Sikhs are one and many times, as
even Sardar Khushwant Singhji has
said here, in one family one man
belongs to the Sikh religion and an-
other is a Hindu. There are inter-
caste marriages between Hindus and
Sikhs. Therefore, the need of the hour
is, as I have requested the hon. Mem-
bers. that we should not paint it in
such a manner and we should co-
operate in such a manner that this
type of painfing may not increase the
tension in other places.
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Sir, as far as the question of shoot-
at-sight order is concerned, the Dis-
trict Collector had announced on the
loudspeaker that anybody found in-
dulging in arson during curfew was
liable to be shot. Therefore, we can-
not actually call it a shoot-at-sight
order. According to my information,
as far as Patiala is concerned, though
there have been some communal in-
cidents before, there was no tension

in that town before this particular
incident took place.
Sir, Mr. Mathur has asked me

whether there are some foreign pro-
vocative agents in the country. We
have no report of such type as far as
we are concerned. . .

SHRI JAGDISH PRASAD
MATHUR: Do you mean to say that
only sympathisers are there? The
Prime Minister is on record as having
said that the movement is backed by
foreigners. That means only some
countriegs are backing it formally.

SHRI P. C. SETHI: That is a diffe-
rent thing that some countries are
backing it from outside by giving
support to people like Chauhan and
others. .

SHRI JAGDISH PRASAD
MATHUR: Are you sure that they are
not operating within?

SHRI P. C. SETHI: According 0
our information, none. As far as the
killer of Atwal is concerned, as the
House knows, I had announced that
day. .. (Interruptions) 1 would like to
point out that the highest officer of
the CBI has gone there to inquire
into the matter. He has come back
and he is again going on 6th. Some
clues have been found but it is diffi-
cult to say that the actual killer of
Atwal has been identified. As regards
what Sardar Khushwant Singh had
said that now all Sikhs are being
considered Akalis, this is not true.
I do not consider Khushwant Singh
an Akali. Similarly...

SHRI JAGDISH PRASAD
MATHUR: Even Akalis don’t think so,



311 Statement

SHRI P. C. SETHI: ...there are
lakhg and lakhs of Sikhs who are not
Akalis. There are other sections of
the society in Punjab itself who are
not Akalis. Even among the Sikhs
there are other religious sects. There
are, for example, the Nirankaris, there
are the Nirmals, there are the Adi-
vasjs. there are the Harijans; and
48 per cent population is Hindu, and
"even amongst the Akali Dal every
Sikh of Punjab is not an Akali. It is
not correct to conclude that all of
them are Akalis. He has also said
that jf this thing continues further,
it will create a fertile soil for Khalis-
tan. As far s the question of Khalis-
tan is concerned—it was asked by
Rameshwar Singhji at the end—about
division of the country—we have made
it very clear that we would never
agree to Khalistan and we would
never allow the country to be parti-
tioned further; there is no question
of balkanisation. As far as the tele-
gram from SGPC President is con-
cerned, we have also received it, we
have taken up the matter with the
Haryana Government: we have asked
them to send us a report immediately
and take proper action on the tele-
gram. As far ag negotiations are con-
cemmad, I have always taken a stand—
it hag been the Government’s stand——
that #e Government is always pre-
pared to talk; we want to settle this
issue with negotiated settlement, and
we do not want to prolong it. I am
sure if they agree, they would be
certainly invited for talks and the
talks could be resumed...

SHRI JAGDISH PRASAD
MATHUR: First you invite them and
see. But you don’t invite them. What
is the use?

SHRI P. C. SETHI: Unless we
know their mind whether they would
come. ..

SHRI JAGDISH PRASAD
MATHUR: They say they are prepared,
but you don’t invite them. You first
send an invitation; 1et them refuse.

SHRI P. C. SETHI: The two re-
maining problems which have not

[ RAJYA SABHA ]

by Minister 312

been solved are not so simple ag Mr.
Mohanta pointed out. He was himself
present and represented the Haryana
State’s point of view and there was a
lot of difference between the two.
However, some reconciliation is possi-
ble and we have now started negotia-
tions after Bhajanlal’s arrival back—
both with the Punjab and Haryana
Chief Ministers. They are likely to
be called to Delhj for further discus-
sions in the matter. As far as what
Rameshwar Singhji has said regard-
ing my statement that day is con-
cerned, it has heen slightly misunder-
stood and misquoted. I never said
that this is an ultimatum. This has
been clarified in this House by no less
a Member of the opposition than Mr,
Sezhiyan, and Mr, Khushwant Singh
and others. It was a very conciliatory
statement that T had made requesting
them to hand over those people whose
list was given to them by the Punjab
Government at the earliest and I did
say, in a week’s time. Therefore, as
far as the situation in the Punjab is
concerned, we are aware of the situa-
tion there and we will take all possi-
ble steps and do everything possible
in order to reconcile the situation and
allow them to prepare to come for the
negotiations at the negotiating table.

MR, DEPUTY CHAIRMAN: Now
the hon. Minister may make his state-
ment on the situation in Assam.

1I. Situation in Assam

SHRI A. G. KULKARNI (Maha-
rashtra): We have all got the copies
of the statement and we have read
them. The statement can, therefore,
be laid on the Table of the House.

MR. DEPUTY CHAIRMAN: @It is
possible that there may be typing
mistakes here and there.

SHRI P, C. SETHI: It is also possi-
ble that all may not have got it. 7T
am not going 1o take much time.

Sir, the Hon’ble Members of ihe
House will kindly recal] that the situa-
tion in Assam has been discussed at
length on a number of occasions start-
ing with my suo-moto statement on
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21st February, 1983. The last occa-
sion on which the Assam situation
was discussed extensively in all its
aspects on 26th April when T
replied to the Debate on the discus-
sion on the working of Home Minis-
try. We have taken the House into
confidence at every stage and we have
come forward on more than one occa-
sion to frankly discuss the various
aspects of the Assam situation and
major incidents which took place
from time to time,

The prolonged agitation which was
subsequently given an intensive and
snilitant form hag left a trial of misery
end deslruction. The desperate acts
of violence committed by the agita-
tors had fouled the atmosphere in
Assam. Those who differed with the
agitators and wanteq to exercise their
right of franchise, the minorities, reli-
gious and linguistic and tribals had
heen feeling increasingly insecure and
threalened as they were systematically
terrorised. It was hoped that all
national politica] parties who have
abiding faith in the democratic set
up would strongly dprecate jrres-
ponsible and inflamatory statement
and postures on the part of the agita-
tors and unequivocally condemn the
atmosphere of terror and senseless
violence unleashed by the agitators.
Astonishingly, some political parties,
not only chose to boycott the poll and
openly support the agitation but also
failed to condemn the violence at the
appropriate time. The State Govern-
ment dig its best in the prevailing
atmosphere to provide protection and
40 hold peaceful elections. Taking
into account the situation, the State
CGovernment made jts own plans for
the maintenan:e of law and order. To
augment its resources, the Central
Government had made available 312
Coys. ot police forces and para-
miiiary forces from outside to the
State Government. 275 Coys are still
being retained in Assam to' assist the
State Government for maintenance of
law and order and early restoration
of normaley. The Constitution com-
pulsion and legal position for holding
the elections, without revision of
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electoral rolls, have been discussed at
length in the House. Notwithstand-
ing the fact that constitutional posi-
tion regarding holding of elections has
been stated on more than one occa-
sion, it is unfortunate that the same
old viewpoints based on half-truths
are being advanced to give a distorted
bicture of events. I is forgotten that
to the agitators the political parties
and democratic process in Assam had
become irrelevant. The Government
and the majority of our people did
not subscribe to this politics of in-
tolerance and terrorisation. The Gov-
ernmen{ was Kkeen to restore the
democratic process so that the people
of Assam could have a Government
of their own which could voice their
feelings and tackle their problems as
their elected representatives. If the
atmosphere for election was not ideal,
the fault was not that of the Govern-
ment or of the Election Commission:
the responsibility lieg with the agita-
tors and those who encouraged them
unwittingly or otherwise,

Killings in Assam have caused deep
anguish throughout the country. All
sections of society suffered as a result
of the violence perpetrated by anti-
social elements and extremists. The
House has condemned the senseless
violence that took place and made an
appeal 1o strengthen feelings of
mutual cooperation and brotherhood
and to find a solution to the problem
amicably and help in the process of
restoring peace and normalcy The
State Government are taking all possi-
ble measures to restore peace and
harmony and to render relief and
rehabilitation to those who suffered in
the disturbances. The Central Gov-
ernment is extending maximum possi-
ble assistance to the State Govern-
ment in this regard,

The administration had a very
difficult task on their hands and were
working under considerable strain.
Under the circumstances, it is possible
that there might have been some
shortcomings. That is why the State
Government have decided to institute
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a high level administrative enquiry
into the disturbances. The enquiry
is bound to cover all aspects,

At thig stage to form an opinion on
the basis of reproduction of some
wireless messages in the journal,
would be pre-judging the issue. Refer-
ence has been made to some B
reporis. I should like to mention
that the Union Government took
various agsessments at different times
into consideration. The State Govern-
ment authorities were alerted from
time to time about the need for
intensifying security measures. To
the best of their judgement and assess-
ment, the State Government made
arrangements to cope with the situa-
tion. For what reasons and in which
Airections the arrangements could not
accomplish thni»  chiectives. is the
matter which has to be gone into in
the course of the enquiry proposed
by the Assam Government. It is a
complete travesty of facts to e» that
the Government was only interested
in completing the electoral process
and was unmindful of the protection
of the people. The life and liberty
of the various sections of the people
have been our major concern and res-
ponsibility. For us thi~ is not a matter
for partisan consideration or political
gain, The holding of elections was a
constitutional imperative The offort
all along was to see that the law and
order are preserved so that those who
are desirous of exercising their demo-
cratic right of franchise were allowed
to do so without let or hinderance,
despite the persistent attempts of a
determined group of people for whom
democratic norms and no meaning and
for whom the modes of individual
violence and collective terrorism had
become instruments to frustrate demo-
cratic processes. And it is unfortu-
nate that they and their agitation
were often lionised rather than con-
demned in no uncertain language.

The article in the New Delhi journal
has quoted several wireless messages
issued by the State Police authorities.
It will be seen from these messages
themselvey that the State Government
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authorities have been very prompt in
alerting local police about the dangers
of communa] violence and in issuing
instructions, about the need for
prompt action. In the face of clear
evidence in the messages quoted in
the journal itself it is somewhat
ironical if not cruel to make the
allegation that there has been negli-
gence and connivance on the part of
the Government. The House may
draw its own conclusion about the
perversity in interpretation of facts.

As regards the message from the
police officer incharge of the Nowgong
police station, it will be seen that
it was addressed to the Commandant
of the 5th Battalion of Assam Police,
the sub-division police officer at Mari-
gaon, and the officer incharge of the
police station at Jagir Road. The pre-
sent State authorities have already
initiated measures to ascertain the
action taken by various authorities at
different levels. I do not wish to offer
any comments on this as an enquiry
by the State Government is still on.
However, I would like to state that
the State authorities had been review-
ing the reports relating to law and
order situation, particularly reports
on threats to communal peace on day-
to-day basis and issuing instructions
for taking prompt action whenever
such information came to their
notice.

However, vre are intrigued by a co-
incidence. When Heads of States
from all over the world had assembled
in New Delhi in connection with the
Non-aligned Meet, some newspapers
and periodicals chose to come out
with graphic pictures on the killings
in Assam. Now again attempts are
being made to stoke the dying embers
which can only help to creite -ais-
givings in public mind and tarnish the
fair image of our nation. It ig sad to
find that very often while professing
dedication to the ideals of objective
Aeporting the consistent attempt to
castigate the Government becomes the
all  important consideration and
nationa] interests are completely dis-
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regarded. Conclusiong are arrived at
in advance and facts are made to fit
them.

1 should also like to refute strongly
the baseless insinuations which have
been made about any intention on the
part of the Government to conceal
facts or fudge the record. So far as
the Government is concerned there is
nothing to hide and we will hide
nothing from the House.

It is unfortunate that some sweep-
ing allegations have been made
against C.R.P.F. which has worked
under trying circumstances with a
high sense of devotion to duty and
whaose role has been commended by
members of the House on more than
one occasion,

The situation is an exceedingly com-
plex one and the passions unleashed
by the recent frenzy of violence will
take time to abate. It is, therefore,
imperative that nothing is said or
done which will re-open the wounds
or give rise to misgivings and inflame
the passions. The present is the time
for all endeavours towards reconci-
liation and for consolidating the heal-
ing process which is slowly but
steadily gaining ground. Even though
sporadic incidents of violence are still
taking place. there have been definite
signs of improvement in the law and
order situation, as a result of number
of administrative and other steps
taken by the State Government for
the restoration of peace and harmony.
The Army has also been deployed in
the affected districts in aid of civil
avthorities for law and order and
internal security duties. Any acrimo-
nious debate at this stage as to what
went wrong and who are responsible
to protect any administrative lapses
to upset this process of reconciliation
and healing. We have no intention
to protect any administrative lapses
that might have occurreg despite the
arrangements. We have also to keep
in view that an elected government is
in office and it must have the oppor-
tunity and alse our support to go into
these issues, take measureg for the
future to put an end to such tragic.
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incidents and bring .“out an atmos-
Phere of mutual understanding and
harmony among all sections of the
people in the State.

5P M.

SHRI ERA SEZHIYAN: Mr.
Deputy Chairman, the statement that
hag been made by the hon, Home
Minister leaves many things un-
answered, mystified and intriguing.
belonging to the Janata Party, I want
to assure this House that as a national
political party we have abiding faith
in democracy and strongly deprecate
irresponsible and inflamatory state-
ment and postures on the part of any
body and senseless violence unleashed
by any group. The hon. Minister has
said:

“It was hoped that all national
political parties who have abiding
faith in the democratic set-up would
strongly deprecate irresponsible and
inflamatory statements and postures
on the part of the agitators and
unequivocally condemn the atmos-~
phere of terror and senseless vio-
lence unleashed by the agitators...”

Why agitators only? There have been
unprecedented, irrsponsible angd infla-
matory statements made by the
members of the ruling party who
visited there. Tape-recorded speeches
are there. What is the answer of the
hon, Minister to that? You condemn
the agitators. The agitation which
wag peaceful for three yearg all of a
sudden erupted in volcanic dimen-
siong because of irresponsible state-
ments by members of the ruling
party. and no less than the Prime
Minister and Shri Ghani Khan
Chaudhuri. I seriously charge them.
There arp recorded statements and
reports by the unbiased Press.

The Home Minister states:

“The constitutional compulsion
and legal position for holding the
elections, without revision of elec-
toral rolls, have been discussed at
lenzth in the House.”

I want to put the record straight.
The Janata Party and the Bharatiya
Janata Party apart from Lok Dal,
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who unequivocally and without any
reservations, accepted the amend-
ment of the Constitution.

AN HON. MEMBER: Anna DMK
2s50.

SHRI ERA SEZHIYAN: Yes. Janta
and BJP wanted constjtutional amend-
menti for the limited purpose and for
a limited period. We were ready to
go along with the Government. After-
wards the hon, Minister came before
the House and said that there was no
unanimity among the Opposition
parties. But is there a constitutional
provision saying that the entire Oppo-
sition shoulg be unanimous in passing
the Constitutional amendment? You
had enough time, but you did not
have enough wil] to avoid bloodshed
and carnage in Assam. Only after the
serious and mind-boggling article that
has come in ‘India Today’ the Govern-
ment comes forward and says, “that is
why the State Government have
decided to institute a high level
administrative inquiry into the dis-
turbances.” What kind of an inquiry?
An administrative inquiry! Is it
administrative lacunae? Sir, we do
not know how many thousands have
died, what has been the magnitude of
the carnage? 'They themselves admit
that ag many as 200 firings have taken
place. Are all these things {0 be
fnquired inko by an administrative
inquiry? Sir, we do not have any
faith in such an inquiry. We want a
judicia] inquiry by no less a person
that a Supreme Court Judge. Insti-
tute a judicial inquiry to be gone into
by a Supreme Court Judge and let
him fing out al] these things, whether
the opposition have been responsible,
whether the agitators have been res-
ponsible or whether the Hon’ble
Ministers and the Government have
been responsible. Let them go into
all these thinps. Tet the burden be
shifted and let such an inquiry come
to a conclusion and we are ready to
abide by that.

Sir, in the same breath in the next
paragraph it js said “At this stage to
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form an opinion on the basis of re-
production of some wireless messages
in the journal would be pre-judging
the issue. Reference has been made
to some IB reports, etc. ete.” Op the
plea that there is an administrative
inquiry they say, let us not go iato
these things. If there is a judicial
inquiry, I can accept the stand. But
it is an administrative inquiry. I
would like to know the reartion of
the Government to the quotations
given by Mr. Arun Shourie, who has
done g very commendable job. You
say, you condemn him. I say. he has
done a commendable job which he
has done for the country, for the
democracy, for thz peopla of Assam
and for this Government itseif.

SOME HON,
hear.

SHRI ERA SEZHIYAN: Sir, in this
connection I would like to refer to
the message, the wireless message, of
Mr, Sahir Ahmad, in chargz of the
Nowgong police station. What hap-
pened to that one? Jt was given on
15-2-1983 afternoor: at 3.32 and the
carnage was pounciregd un February
18, almost two and a hal? days after
the message was sent, sixty precious
hours were lost Had the Govern-
ment faken immedinie action, this
thing would not have happened. It
was not just a routine statement, it
was not an Intelligence Bureau report.
This message said, “minority people
are in panic and apprehending attack
at any moment. Submitted for imme-
diate action to maintain peace” I
want to know from the hon. Minister
what was the response, what was the
reaction to that call, the frenzied call
of a police officer from Nowgong I
would like that a judicial inquiry
should go into all these aspects. 1
do not have faith in an administra-
tive inquiry. It cannot unravel the
brutal and ghastly way in which the
entire thing has been handled by this
Government. We seek this judicial
inquiry not only in the case of Now-
gong or in the case of Nellei. Your
own reports concede that there have
been as many as 202 firings between

MEMEBERS: Hear,
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January 7 and February 21 this year.
Al these 202 firings may be included
in the terms of reference of the judi-
cial inquiry. If the opposition or the
agitators have been in any way res-
ponsible, in the name of democracy
and in the name of the harmony of
this country please take all action
against them.

He ‘has stated in paragraph 7, I think
some of them become a vz cruel
joke to be put to the people, that “As
regards the message from the police
officer in charge of the Nowzong
police station, it will be seen ‘hat it
was addressed to the Commandan: of
the 5th Battalion of Assam Police, ihe
sub-division police officer at Murigeon
and the officer in charge of the police
station at Jagir Road. The present
State authorities have already initiated
measures to ascertain the action taken
by various authorities at different
levels”, Now the Government is not
aware of what action has been taken
on this one. One thing clear in this
connection is that they have not
denied this message. No such thing
has been done. They have not said,
this is fabrication, this is blackmail,
this is inland hand. They concede
this ig collusion, this is foreign hand,
that there was a message. But what
wag the action taken? It is said, the
State authorities have already initiated
measures to ascertain the action
taken. It is the other way  round.
T think if the judicial enquiry is there,
then these people also should be put
in the dock and be enquired into by
the judicial authority. They cannot
be partisan.

To end, I would like to say that
many disparaging things have been
said; there have been innuendoes in a
round-about way, against the author
of this commendable article and paper
and there has been suggestions of
collusion with the foreign govern-
ment. Why? I challenge it. Had it
been so, we would be one with you to
condemn such person. Include this
also as reference for the judicial
enquiry and see whether there has
been any collusion between INDIA
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TODAY and those who are abroad,
against this country. Please do that.
I challenge thz Government. If you
have got enough proof in your hand,
go to court and institute 3 case against
him who has done it,. Why don’t you
have the guts? Why do you come to
this House and4 make such innuen-
does?

Lastly, Sir, the Minister has said
many things against the Opposition,
against the newspapers but nothing
has been said against those persons
who have done so much of carnage
in the name of democracy, in the
name of elections and in the name of
having an elected government, a gov-
ernment which is an illegitimate
government there. He said all other
things but nothing has been said about
it. Just like you did in Punjab, you
may do the sarme thing here also. We
tried to help yru to the extent possi-
ble. Negotiations had been held over
the issue of Assam and all Opposition
parties gave all the'r cooperation. We
wanted a solution {o be arriveq at,
peace to be restored, normalecy to be
brought back and harmony to flourish
the valley of Brabmaputra. Even
now, I would like the Minister to tell
us what are ysu going to do. Will
negotiations be started, or will the
puppet government there be allowed
to continue till stabilily comes? And
that stability will not be attained.
Are you going to ullow the State of
Assam to be perpetually doomed to
darkness and ‘terrorisation? 1 say
again, terrorisaiion has been done by
this Government in the State of
Assam; nobody else has done it. It
looks as though somebody who does
a murder, gets; away and an on-
looker is caught for crying “Murder”.

SHRI SUKOMAL SEN: Again, we
are discussing this Asvem issue. Now,
when we discuss this issue, we should
stick to the facts. I begin by saying
that it is not a fact that Assam move-
ment was always peaceful. To say
that for threz vears it was peaceful,
is not a fact. Assam movement, after
some time, turned v:olent, not to the
extent as it dil during the elections;
but it was violent almost from the
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beginning. Now, during the electjons
and on the eva of elections, this vio-
lence intensified and turned into car-
nage. So, unless and urti]l we recog-
nise this fact that this movement was
never non-violeat, never peaceful, we
would not be ablg to cume to correct
judgment. Where has been the failure
of the Government? My allegation
against the Goverrment is that the
Government has failed on both the
fronts; first, in checkmafing the extre-
mists; checkmating them and prevent-
ing them from arming themselves, or
collecting arms and raising a volun-
teer force, Tne Government failed in
catching the people at the very initial
stage. Governmment failed in that
respect. Government failed before
the elections also. And this INDIA

TODAY which has published this tele-
gram, in itg earlier issue, had pub-
lished a news item that the agitators
had developed a volunteer force and
that volunteer force is getling arms;
they are contacling the Naga extre-
mists, the underground Nagas and
they have gone 1o the underground
Nagas for collection arms. This was
a report in INDIA TODAY. And that
is why, I say the Government failed
to check that devclepment, the volun-
teer force being developed and arming
itself by collecting arms, and killing
people. So in the very first instance,
Government have failed. I would like
to know, wherefrom the arms were
imported? What the Government
Intelligence had been doing? What
the CRPF and the Army had been
doing? Why have they failed to check
the import of arms from outside?
Why have they failed in disarming
this volunteer force? Why have they
failed in containing them? This is my
first charge against the Government.

Then, in regard to the violence
which took place on the eve of the
elections and during the elections,
this statement seems to be very com-
placent. A selfcomplacent statement
hag been issued. Now, motiveg have
been imputed against the journalists
who have published these facts. My

first poind is that it is the duty of the
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journalists to publish facts, to investi-
gate honestly and sincerely and pub-
lish facts. This is the duty of the
journalists. This is the duty of the
Free Press. Unless we allow 1ihis
thing, unless we insulate the jouwrna-
lists against any action when they are
publishing facts, the Press will not
be able to function the Free Presg in
our country will disappear for ever.
These facts have been brought to
light; how the Government functioned
during the elections. Now, a number
of documents have been cited in this
journal. The Government has not
questioned the veracity of these docu-
ments which have been published in
this journal, Without going into the
detfails of these facts, I would like to
point out only one instance.

The Nellie massacre was the
gravest massacre during the Assam
agitation. In this journal itself, it is
said that more than 1800 people, men,
women and children, were killed
there. A big mob of twelve thousand
people, Assamese people, surrounded
this place inhabited by the minaorities,
Muslims, This place. was gheraoed.
This place was surrounded by twelve
thousand people. At that time, a wire-
less message was sent by the local
police to the higher authorities. This
message is dated 15th. The carnage
took place on the 18th, Clear two
days elapsed between the wireless
message and the carnage. My point
is that, at that time, in Assam, there
was President’s Rule and there were
some advisers to the Governor. It
was ruled by the Government of
India. I would like to know, what
these people were doing? What these
bureaucrats had been doing? They
have issued warnings. The statement
also says that warnings had been
issued. Warnings might have been
issued earlier. But at the time of this
killing, you have done nothing. What
is the use of issuing warnings when
you have not taken any action at the
time of this killing? You have issued
warnings after warnings that com-
munal {ension is rising, communal
tension is mounting up, that at any
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time it may flare up and take a violent
turn. All these warnings might have
been issued ong by one. But during

the carnage, the authorities who were

in charge of the administration in
This may not be
connivance. But is this not negli-
gence? What is the dictionary mean-
ing of negligence? If this is not
negligence, what else is negligence?
There has been utter negligence on
the part of the officers who were in
charge of the administration in Assam
at that time and these people should
be brought to book. They are wholly
responsible for the incompetence, in-
efficiency and callous disregard for

"human life and for their failure to

protect human life. Therefore, 1
would demand that the people who
were in charge of the administration
in Assam at that fime should be
brought to book and action should be
taken against them for their callous
disregard of human life and for these
ghastly killings.

Sir, my last point. These killings
have become an international issue.
This is coming up in the House of
Commons. I would like to suggest
that Government should find out what
the agitators are planning. I blame
both the administration, the Govern-
ment and the agitators equally and
squarely. The agitators tried to preci-
pitate the situation. As I said, this
issue which was an issue between the
Government and the Assam agitation
leaders has degenerated into an issue
between Hindus and Muslims, bet-
ween Bengalis and Assamese and bet-
ween the tribals and the non-tribals.
This issue has degenerated. The AASU
and the AAGSP are deliberately
whipping up communal tension, they
are deliberately whipping up racial
tension and al] sorts of tensions and
they are trying to disturb communal
and racial harmony. Therefore, these
people who are responsible for this
tension and killing should be con-
demned. At{ the same time, T also
condemn the Government for their
utter failure in protecting the lives of
the people in Assam. So, I would like
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the Home Minjster to make a clear
statement as to why even after the
15th of February when the signal was
issued, the killing was to take place,
why the Government machinery did
not move properly. If they had
moved, this life of more than 1800
people or 2000 people would have
been saved and for the death of these
2000 people I hold the Government as

well ag the agitators equally res-
ponsible.
SHRI JASWANT SINGH: Mr.

Deputy Chairman, Sir, this statement
on Assam is in the series of state-
ments which the hon. Home Minister
has been making in both the Houses.
It is in the context of over 5000
people that have died and in the con-
text of almost 3,50,000 people render-
ed homeless. It is in line with the
same kind of inanities, pedantic,
empty of content, empty of meaning
that we have heard from this Govern-
ment ag far as Assam is concerned. It
has particular reference to no speci-
ficity in which this statement has
come up in this House today, six
pages of nothing. And it is because
such a pedantic empty exercises are
indulged in by the Government that
this whole question of parliamentary
enquiry, parliamentary debates,
inguiries into incidents that have
taken place is rendered totally empty
of meaning.

We had hoped that the hon.
Home Minister will come up with
something substantial. The Govern-
ment has taken the initiative to come
and talk about Assam. What bas
happened that has necessitateq the
Government’s initiative—thig six pages
of emply nothing?

Sir, a statement is made that an
issue of a forinightly has carried
certajn newsg items, an article, and to
refute that issue of the fortnightly
the Government has moved and come
forward with this statement. I would
like to ask the Government and the
hon. Home Minister, which of the
documents referred to in that article
is false; which of the documents quot-
ed from in that article do you deny;
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which of the documents’ references,
conclusions drawn on the basis of the
documents quoted to, do you find mis-
chievous, wrong? The Government
has the opportunity to sand up here
and say what it likes. It talks about
journalitsic responsibility. It talks
about propriety. It talks about draw-
ing the rignt conclusions. The Gov-
ernment mouthg cliches about every-
thing who will teach the Govern-
ment propriety, who will teach us,
the politicians a code of conduct? We
stand up and with a kind of mindless
arrogance we attempt to teach ethics
to journalists, to lawyers, to judges,
to the whole of the world and yet
for ourselves we cannot even draw
up a code of conduct. We have no
right, none at all, not the Govern-
ment, cerfainly not, it has no right
to talk about eithics and least of
all on the question of Assam.

Some Members have already refer-
red to the fact that this issue and
the motivation beMind this issue is
fired by idealism an idealism which
stands for truth, and both idealism
and truth are totally absent in the
Treasury Benches, So, it does not
lie with you to teach ethics, to teach

propriety and to say what conclu-
gions are to be drawn.
Sir, there was a suggestion, the

whole statement is full of sugges-
tions, that malicious conclusiong are
being drawn. I charge that the state-
ment qtself ig malicious. The state-
ment ig malicious because it is
without any foundation, It attempts to
draw a nexus, an illusion that on the
occasion of the Non-aligned, Con-
ference journalists performed their
duties, therefore, that was malicious,
that was wrong. Who timed the Non-
aligned Conference? I was then in
Assam. I had come from Assam and
I was sickened. I was sickened to see
the senselessness in having over-ladon
tables in hotels and our preoccupa-
tion with Non-Aligned Conference
and tarting up the roundabouts in
Delhi. You talk of nexus of being
malicious! Surely, the suggestion
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contained in the statement itself is
malicious.

There was a mention about engui-
ries, Now enquiry is directly related
to the question of accountability. A
very major event hds taken place in
one part of India. Had it been any
other part of India, I do venture to
suggest, and I have said it in this
very House earlier, that this Govern-
ment would not have lasted. T do
suggest that the questions that Assam
has raised will not be suppressed in
this manner. You may attempt to
fudge them, but in this manner Assam
wil] not be silenced. The question of
enquiry is directly related to accoun-
tability. Accountability arises from
conscience, If you have a conscience,
then you will feel that you are
accountable for somethihng. But 1 do
not see any trace of conscience in the
Treasury Benches,

SHRI P. N. SUKUL: (Uttar Pra-
desh): Because it ig your monopoly?

SHRI JASWANT SINGH: Where
does accountability come from?

SHRI KALRAJ MISHRA: You have
monopolised every thing. (Intdrrup-
tions)

SHRI P. N. SUKUL: Now you are
talking of conscience.

SHRI JASWANT SINGH: itis a
sense of accountability resulting in
the desire to hold an enquiry. If the
sense of accountability were moti-
vated by un awakened conscience,
then this enquiry would be a judicial
enquiry. The hon. Home Minister
says: “We do not fudge. We place all
the facts before the House’. There is
fudging in the enquiry itself. I would
like to submit and I do not want to
reduce my criticism to the level in
which the statement has been drafted.
At one stage, the statement says that
the State Government is thinking in
terms of an enquiry. At another
place it says, an enquiry has been
ordered.

Yet at the third-it says, the en-
quiry is in progress. I submit, Sir,
that every event that took place in

4
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Assam on that occasion was the direct
responsiblhty of the Centre. The State
Government is fudging the issue.
Assam wag directly under your rule.
You cannot now get away by saying
that the State Government has ordered
an administrative enquiry. 1 lend
my weight to what others have said
about a judicial inquiry. I will only
take one more minute.

There is the question here of con-
demnation, that we did not condemn;
every one else did it. Government
dld all the right things, but we did
net condemn, We condemn violence
ang we will today condemn violence
and we will condemn the violence
which the State has perpetrated
against its citizens, Nobody has
condemned that. Why don’t you
stand up and say: “We, the State,
condemn violence against our own
citizens?” That requires self-condem-
nation. I

You talk about not fudging facts. I
would ask you a specific question.
You say you don’t fudge facts; that
you come out with facts, An assertion
is made here that in Nellie, based
on documents in possession of the
Government, in the incident which
took place, 1783 people were killed.
Wilt you stand up and deny that?
Will you stand up and fudge it? Day
kefore yesterday, in this very House
a representative of the Government
stood up and said: “We stand by our
figures” in which they said that the
total deaths were less than 1700. You
say you don’t fudge! As far as Assam
is concerned, as far ag the whole busi-
ness of governance is concerned,
your only style of governance is
fudging, I ask you to clarify this. I
ask you to place on record what are
the deaths that took place in Lohari-
ghat. A mention has been made...
one more second, Sir, thig is a  very
rqa;or igsue. T appreciate your com-

pulsmns But please appreciate my
anger, There is a mention here about
the fact that agitators did this, that
the Opposition parties did this, that

the tribals, minorities, linguistic and
ethnic groups did this. I submit Sir,
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that the actions of the Government
have been such, since the tripartite
talks started in which I have been a
participant, so as to ‘divide and rule’.
You have perfected the malevolent
art of exploifing fear by first creating
it. You do it. No one else does it.
Every tiny single little fissure in the
society in Assam has been turned in-
to a huge chasm of suspicion by the
actions and inactions of the Govern-
ment, I would like to ask one more
question, The hon. Minister of State,
Mr. Laskar, is here. He has in his
possesssion, as now referred to in this
very article, certain documents, Will
he lay them on the Table of the
House? Will he say that he does not
have them? Will he stand up and
say that the claims made in the article
are false? Or, will he fudge the
answer?

I would like {0 ask one more thing.
You talk about normalcy; you talk
about the healing touch, June-July
monsoons are imminent. Ag the com-
bined Leaders of the Opposition re-
cently stated, the Brahmaputra will
be in floods again and the whole
question of communications in Assam
will be rendered useless. People are
still staying in refugee camps. They
will be kept isolated in tiny camps.
Eighty out of 126 of the police than
as in Assam are under Army control.
You have admitted that. All this will
not enable you to maintain law and
order. It is only through reconcilia-
tion that you can do so. And the first
step towards that reconciliation is to
dismiss that illegality, the illegitimacy
which you call a government, which
ig led by Hiteshwar Saibia.

S (Wler)  meERreR gw e
IS WY IHAAT FT JIAFIE FT
fear & =w Fgr ¥ T ¥
(zqagrr) FTITIET FH TF ¥

st gega™ wfaw (ITT 93W)
al sgaw fag st & garar fw
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(= geana afas]
5 g7 ¥ Fqg W s H
FAg FAX TGS AL A7 | AT
g Al | ST I 99 gATPT gl
AT QY §Q g3 X A9 ;T AW
7T X Fa1 5 aga g ara gf, 397 T
T4i 7 foera & 7T 7 5 aqg 3
qAgE 1WA & fedt ®1 98 I
a8t & fr o WA § ST Ny,
dfrg #1E w9 a1 7oF o ady
| gFAT WX g HIT FIUE &Y
araq wiwar st gRar | 957 ¥ 293
o¥ drard A/ 9 97 ¥ grae §
fqay /T WX AT ITF ) gHAET
sar qeF, fag & ar} § ag wrar §
@i} @ gmfas w70 § wfaw
weF § 99 qor ¥ Aw@s g oy §
AT TAATT  FT GFIT H9T T
gt ¥ faars gagarad fasrat g
FIC &I wAT  IAT v § 0 {S
Y, g} oIdr & wdr omaEr  §,
qT WAT, g RAA, IX A7,
afwr iy arel oifgai T8 917 9T
faar @t § f5 R 1w iR A
I of amd § qar fFar 1 3 qar
agada qmar —3IgadT 9 fqd
sz W@ g 5 fra afawmr v
s gAAr I fAT 3@ & qum
g a7 F% fgar | 99 faq ggwraar
§ ga @ 7 wg faar 1| 9w 9fawr
¥ dgadw ad¥F § arfaw fear §
fe 7z car gwar § fagae 9y
qew Frowq oA wifgg W) ar
AT FI YT IS IR FIEF I F
AT TS Frfge 1 W w2
W F qANfEF T AW § @ wF
qx famma @t & ag a9 & awx
axFE Ay § a1 99 ) frww a@f
frag DT g1 ag g @ 39
H QIR qaF 919 | ga AT
TH WEL Fl WG TGEEdT OF A
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@ T | A ARET WL AW §
geare ¥, S ar frEr FiAw
DY 9T 7 AT AT § AW
qfeforad grarat 77 39 §, IfFq
TqAT qT JIRAT g TAT AIHA
FAFATAET g OXG § AT qeF R}
mr § feT st oww q@fara g7-
FTqA ¥ 90 AT E 1 HGIR W
faar & fr 12 ¥ ®R FAAW q,
UM ¥ 7T gfa F IS 7B-
A 7 qOAL FIIHT JACIAT A, -
7 aX gFarfgw g, @M AT
TIHE F TACFHA ¥ IrAAT TG
f& qArT gar @ Far g qars,
‘82 ¥ ugarfzy gi, fpe fegmd
g2 # g§ AN & FIT ywET T
Fg1 g & qIa w7 § fgargeim
Afpa wn Fr faw Or wF aw
aar g 5 oF qad amwr F grfed
gAm § ®NE gqr fvg F S
¥ 5y f5 oF gadr g€ ara A
vq # 43 @t 1 # gad &q
qgdi Jrgal g =7 3@ far wa-
N gl g7 FIF F fa¥ wx am
§ @ WY WT FT gq F oo
gar feqr sm o wm &1 asfar
o IH A FT E | AW F WEAT
Fgd € 5 Fara A @1 uwq,
g Fgar § B qara agi € 9%3,
AOSATA FZAT § 5 Fam adF @
AR | FEHIT HIT o THo  Fo
A ZEq wadifas qrfeai wgdt 3
fs gw wiedggm wd=dz &
fad a1z & AfFa = @ WA
&\ MFAT 3 F0 A gE AW
@ oAe § A | dFeT F werer
o =t fag uwx @@ 9gdH
faad & Hmdr sfea 74t & 0z
Wiee @ § f7 oam aw A

eafita wgy 1 Afam FYE ader-
@Y fagaar | wmw W wga aw
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%7 g § 98 3 Aroga 9 AW
#r FAT F 9 AT FT gF grfgw
g I AT gl &1 ywraa MT ag
#r gfaa 78 fend o9 @ 9t #ix
agt &t wwa Fiw gy o a9
gy 4r {F F{a| @3 a7 agr fyar
Zi @ #Hifge #a dwr & W
farngre g M7 9w T o3+ qanst
¥ {wa agt sara &I KT Iq
FAMET A BVE WM Ay AT whR
wa wdt FFAEe %y fgwwa ¥ fay
o mifev wway a1 fgwma 3
far sy @y ¥ gurm fraaee &
FANE AFAr ST A § W wrAwnH
ot fegq & Azl gfwa adf W=
zH &y FFANY g wifgw
(saaetm) w9 AT & F §
f& 79 N2 § ) aredrg gaw
e frar wat g, sfewr =S &y
R § N A agveg 7AW T
ey wr €973 geafaq Gar & fF
AT AES 3% 47 | 39 arfs
gar 2 fF sdwda qax ¥, zad
wifgq &ar & &5 ©a 9 Agwia
agd A, 35 B wifga Qar § &
oAF ¥ owredy wad ¥,  Ahpm
AFEA H ST W wed) At
1 ga a4 FE gz agk F
™A qql 1 HEAAEHF  Adgr  FHY
by | & fagan wvar wgar g
f& ouv fer ¥ & dm are {fa
g Sy o, &qFWA ¥ ndgHe
¥ Fa iar o, Wm & 9ty FeET
atFe # fone mwEr «ofr, e
THFTT  WIEAT AT (AN A}
Y, ST ¥ jAAEEd #r kg
arQ @, wfFA 99 F FE AT IR O
fE Fraady 42 ¢ 1 (mam)
% #a #§ @ g wgar =rgal
" fyw fr amAg ¥d S, W OF

Tar wwer & R few ¥ ey wA
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8 7 gMw N F IW FY FT
arfgariz Y FaargQ A =g

Mt wwIww fmw: JvT o
SyqEAT FT NI g | §ady uAdt
oY ®e9 AT WA S IA F1 IFAT
W ¥ devw w9 % f&d, sg
CICIE I C L ¢ I O G
gOFT & 7 =g THEr W § 1 ag
et €, gadtm Adr § | &) awa A
agfeir § A F1 34 FT wfwiaa
Fr Wifge | ag I W IFAT
% & fF 37 #) T FQ | I
FAT QB § | 3T 9T JIG  3IEAY
afyr | gadg W& # AW Ay
Ffw | 7 Fgar Tgw § F awdly
g #r am iy wfke &F @
JETT #Y T & « AN UEF )
(sqaura) Tz FA0 T TQAH |

st geaam wfaw o & #IA
ara @ ®T W@ O§ 1 W F S
@in & & va & ff awTwa agl
F¢ @0 g, atea uw faqew w30
srgal § f& smerdt & atg 4 anﬂ
A & g @w 8 [T avd @z
3 wWET B S A oF AT
a3 8, g wifage wE B
[qTaT,  H@da  w@Er 1 ;G
% ¥ Gy §UE ¥ Agw  AWEE
g T F 1 I I A q H
&t AR Fwen, dar g

qrEEA WS ¥ arg #rE gu}d
gl AAT | WA AW ST /A
W E oA T A A A g
AT | WAL SR IgF AR IO
TAG FY A1 §F 9 H HE AFRI
& F@r, AT gRAT T AOEET
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ST ogAY Fw A, Gl & a9
F fod @eq w@ wikq@n @OF
¥ A3y W AR TG T IF AT AW
T gl A I 97 AT AW
AW JM I q7 39 IE ¥ Y
IW FAX AE QAT 7 TWT FIN 9%
I Aewt F1 feeell & qgew
@A ardy 4 g ag # frasw war
AEAT 1 AN AT A [T 9T
MY o &, a1 # osT 4 kfse
@ g & A Y 5T N qEEA
FHE F gaaaH § o) ferg o
M7 I MAeR s frar @ fres
g AT §1 A IF FT HE AE AG
gree FT Wl g afew & s
gt St ¥ fqaw F@r TEar g
fF #r AT FAG FY FE FAET
qme F oA Fw % fex e
FIT AT ¥E GIA CHT FIS FEEX
faaa & gawt 3@ AfEEe
gifgs @ &5 g8 wag wg AT Sy
g aw & f& @y qfaferw ai=
# foiie g o1 a@R & gfew
fad &t 2, st amfo dve Fr fedie
%, F9 ¥ T ATAT F AQEL D Iq”
s Ao Sfro FY feare & wgA &
st foie sy Goft 7 8 S9ET
FT g7 & g2 9T @A & A7
qarc & ?

el Fan geaw  (Feg §1’W)
fect  JAgeda qige, § ©F awE
Tt g1 e 43fs age & e
geeqt #r qraq &1 qrwr {74, AqF
oY oF ogr Tfgd | wrawr wEfa
g WA § A g e § 5
faga «r wafax oafaea & #@
ST Fofieh & gwgay & X7 ITt
e AT Fvy § R g a%
TR g IAFT AITAT 1T |
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g IF FIAT FT AT 2, AN
H AT TgT § AT & HI F@
G AT Avg q9¢ A & | Afea
I® AN WX ARy & F e 9
St Tt § 3g S9le & Wrw ot @
wer § 9% SARH F qIT WG AW
¥ gAFT GWT FMF AR U7 W0
HHT @AT § 4 o AT 3@
oigd gsd w1 fow fear, #
ag qedr =gdy § 5w e Jwy
§ 5 zafeuem % fad @@ oo
T FET ATETT TqE F 1 WL T
q3d & a1 = gert 7 afNF

it azfr aengdsT (vee) ¢
$ma, ¥ ag qwE, Ag ATy
qrear § fF A oF 9 7 oo
qrEAY T AT T gATIT & 2, Al
g qeré fafreer & fr qwg & am
W & 3z gwg fafex & =
W § ar waifswe dwd 77
(enea)

A7 Al . o3 =@ 9 FE
FFIE FT TEIG AT, AT 95 1T

DR, RAFIQ ZAKARIA: Mr. Deputy
Chairman, Sir, 1 am sorry Mr.
Sezhiyan and my other friends from
the Opposition have used even this
occasion to malign our party, our
Government and our leader on an
issue where, if they were to be objec-
tive, they would know who are really
responsible for what happened in
Assam. I do not intend to indulge in
any acrimony or mud-slinging, But
certainly when Mr. Jaswant Singh of
the BJP talked 1o idealism being
absent on this side and when idealism
in this context can only mean secu-
larism and the protection of minori-
ties, then the picture is well known 1o
the whole world as to who stands
where and who has been all through
our recent history the protector of
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minorities and the sentinel of secu-
larism and on the other hand who
have done all in their power to des-
troy these valueg and this idealism.
(Interrupmons) Sir, when Mr.
Sezhiyan posed certain questions, he
will agree with me that these were
all the same old hackneyed gquestions
which have been debated again and
again on the floor of the House.
(Interruptions) Please, we have heard
members on the other side with great
patience, Let them show ug the same
consideration.

t wRaR faw o sffwE, ¥
AT FIN g1 AT agad fag
S #iw Afswga s & garel &1 ST
T ®RE ar witgdma 7 W@ &
7g i< fede 2a0 gw Wt @19 96q
0 vg ooy fawe W@ E &w
W WA faw vgAr Aed g
sigdz  av zARr a@ar =Wifgd o
Jaea fag st @ «ff og afgss
FT ATH TFCHNFT FT FIE aURT TG
&\ =@l 9T qIAY q@ FG
fagm & faqda s1 w €1 Fffs-
¥ F HIL G AT@ AGH gHAT
Fifed | @ WoFT 7@ Agg §F N2E0A
Frgar g | (saFama)

=t guawnmis e 7 o@ A|
9T AFA W AT TZA  HIEHA  @T
grmqmﬁsaﬁﬁﬁrwg‘r g
S WGF AT § Q0F0 A9 FFT AW
S A% AT H AT %F FT @I
(=)

DR. RAFIQ ZAKARIA: I do not
know that the honourable Member
on the other side is so ignorant of
parliamentary practices and proce-
dures. If I as the Deputy Leader of
the ruling party have to speak on
this motion, then, al] the misrepresen-
tations that have been indulgedq in by
the other side which reflect on our
party and our leader, we have to
meet them, If they had not indulged
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in these tactics and practices, and if
they had confined themselveg only to
asking questions of the Home Ministe:
and seeking clarifications, then it
would have lain in their mouth to
‘protest, But they want to have the
cake and eat it too. They want to
indulge in all kindg of allegations
against us and when it comes to our
then they want us not to speak out,
but, on fhe contrary, to cofine our-
selves to the statement of the Home
Minister. This approach should apply
to both sides and on behalf of our
party we are prepared to adhere to
this practice if they will give us the
assurance that they will adhere to it;
but they cannot have it both ways.
Now coming to the question of these
killings in Assam. What has the arti-
cle in INDIA TODAY sought to do?
It has tried to give the impression
that ihis Government, despite know-
ing that their own people, the
members of the minorities, who, by
and large, owe their allegiance to us,
that their lives were in danger, the
Government still allowed them to be
massacred and butchered. Can a
greater untruth be ever spoken? The
main question is: Who have been
responsible  for these  atrocities.
Giving one wireless message here,
concocting some other evidence there,
preparing in advance, as the Home
Minister rightly pointed out, a cer-
tain material by some officials in
order to save their own skin, and
thus giving a distorted picture not
only to thig country but to the world
outside, does this answer it? The
truth lies somewhere else. And it is
that which hag really blurred the
whole image of this country. During
my recent visit abroad, many well-
meaning friends told me that nothing
hag done 'greater harm to our secular
image than these killings of Nellie
and other places. So, what we have
witnessed in this House is really a
very peculiar situation. On one side
Mrs, Gandhi is maligned as the grea-
test protector of minorities. Yes,
maligned by Hindu chauvnists the
communal people. Among the Hindu

communal elements, she is being
maligned charging her that she is
- - Tt




339 Statement

[Dr. Rafiq Zakaria]

pampering the Muslims. On the other
hand what is sought to be donec here
is that she is by enhends the biggest
enemy of Muslims that she has been
responsible for these murders, 1
demand of the Home Minister that
this lie must be nailed...

SHRI SADASHIV BAGAITKAR:
So, appoint an inquiry commission;
let a commission of inquiry be
appointed, if you are so anxious; let
a judicial inquiry be conducted.

DR. RAFIQ ZAKARIA: Inquiries
will be conducted. Where everything
is so open are enquiries necessary?
The truth Sir, is known to them as
much as to us. But now a different
game is being played. In this matter
where our own people were killed,
where our own followers have been

" butchered, we are being accused as
the murderers.

AN HON. MEMBER: Who are the
(Interruptions).

DR. RAFIQ ZAKARIA: I am really
pained that my good friend Mr.
Mathur is feeling so worked up and
agitated about what happened in
Nellie and other places that he is
shedding crocodile tears and accusing
ug on this side of perpetration of
these crimes, What Mr. Mathur said
reminds me of a Urdu couplet.

Moo N F Eoar g s €
T,

g FeoT AT FLX § A wE@T  AGY
giar

ete waw AvgR fag fag  (sax

) : s F A OF AT oA ax
% -

AT wmr 7 gmgw T FOE,
afe ard g G g9, TEF! TE%
g aw

DR RAFIQ ZAKARIA: 1 demand
of the Home Minister to bring out all
facts in this ghastly because I agree
with Mr. FEra Sezhiyan and Mr.

Jaswant Singh that his is rather a
vague and generaj statement. It does
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not meet the challenge that has been
thrown at us. It does not nib the
mischief and insinuation that lie be-

hind all these machinations, I would -

like the Home Minister to come out
with a sort of detailed White Paper

giving full facts about the activities of
all those people, all those communal *

goondas, all those anti-social elements
and leaders of politica] parties who
are enemies of secularism...

PRASAD
Ministers

SHRI JAGDISH
MATHUR: And all those
and Prime Ministers,

DR. RAFIQ ZAKARJA: And who
want Muslims to be butchered and
massacred whenever it is possible for
them to do so. I make this charge. I
would like him to come out with all
the facts and the facts themselves will
expose the opposition,

It is true that the official machinery
failed to protect the minorities. But
why did it fail? Because there are
stil] innumerable State officials work-
ing hand-in-gloves with the agitators
in the Assam movement. It is this
aspect which will have to be
thoroughly gone into, Unless you are
able to cleanse the Assam Adminis-
tration of all those elements who are
working along with the agitators to
see that somehow or other those
who do not agree with them, those
who belong to the minorities in parti-
cular, are victimiseg on the ground
that they are not siding with them.
Al] these facts must come out and
then only you will be able to tell
the world why Nellie killings took
place and how and why you were
helpless in preventing them,
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SHRI DINESH GOSWAMI

(Assam): Mr. Deputy Chairman, when

I was listening to Dr. Zakaria casting
aspersions and making

insinuations. °
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against Mr., Arun Shourie and the
journal, I was reminded of a very
important debate which took place
sometime back on the Antulay affair
when he spoke in the very same
vein. The House will recall that the
time has proved that what we spoke
from this side was correct and not
what Dr. Zakaria said from that gide
on that day. And I am sure that
history will once again prove that
Dr, Zakaria is not correct even now,
but what the journal has tried to
point out is totally correct.

I am very sorry at the attitude of
the Home Minister. Let me point out
that I am not one who is {0 be angry.
I am not one who will cast accusa-
tions or counter accusations. It is
because I feel that the thread that
binds the mind of the Assamese
people, the emotional feelings of the
Assamese people, particularly the
Assamese youth, with the rest of the
country today is very thin. The mind
of the Assamese people is linked with
the rest of the country by a very thin
thread today and let there be no illu-
sions about it. I am a nationalist and
it pains me to say this and I see that
very dangeroug trends are ahead and,
therefore, nothing should he done or
said which would snap this thread.
The honourable Minister in his con-
cluding part of the statement has very
correctly said, “It is imperative that
nothing is said or done which will re-
open the wounds or give rise to mis-
givings and inflame the passions.”
He says further: “The present is the
time for al] endeavours towards recon-
ciliation and for consolidating the
healing process.” Very good. He goes
on to say: “Any acrimonious debate
at this gtage as to what went wrong
and who are responsible is not only
premature, but also likely to upset
this process of reconciliation and
healing”. He pleads in the statement
that we should not go into an acrimo-
nious debate as to what went wrong
and who are responsible for this.
But, what about this statement? What
is this statement then? You have
accuseq the Assam Students’ Union;
.you have accused the Ghana Sangh-
ram Parishad, and you have accused
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the Opposition parties. And you nave
said this as if we are all wrong. But
ironically you plead that for the
process of reconciliation we should
not enter into any acrimonious debate.
This statement shows that everyone
else in this land can be accused for
what has happened in Assam, but
not the gacred cow, that is, the ruling
party and that is precisely what I am
taking nbjection to.

If you feel that the process of re-
conciliation in the State demands that
there should be no accusation and
counter-accusation, then you, Mr
Home Minister, should take particular
caution at this stage not to indulge in
such types of acrimonious accusations
against others. Please don’t indulge
in such types of acrimonious accusa-
tions against others, because if you
accuse me or if you accuse the AASU
or the Ghana Sanghram Parishad or
accuse the political partigs, then
counter-accusations will undoubtedly
follow, and that is what pains me.
You have tried to defend your position
with regard to the Constitutional
amendment and otherwise also. When
a person has no clothes to protect
himself against wind what he tries to
do ig to clutch at hjs clothes with
intensity and that is what the present
Government is doing. Now, I am
asking a positive question: Supposing
that the Opposition parties do mnot
agree to a Constitutiona] amendment,
a statement which I dispute why you
created such a situation, in which five
thousand people were killed because
of this Constitutional compulsion?
There was another opportunity and
there was another avenue open to you
and that was the declaration of the
emergency. -

DR. RAFIQ ZAKARIA: You would
have done that also.

SHRI DINESH GOSWAMI: May be.
But I am asking you, Mr. Zakaria, a
question, As a responsible Gov-
ernment, if there are two
options before you, one, decla-
ration of the emergency and the
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other, saving of five thousand people,
what option should be followed by the
Government? That ig the question !
am asking. Can a responsible Gov-
erniment say, “Because the Opposition
may attack us or may accuse us, we
will not go in for emergency, but will
go in for killing five thousand people.”
This is the insensitivity of the Govern-
ment which we the Opposition par-
ties are accusing the Government of
because of which five thousand peo-
ple have beep killed, For a Consti-
tutional compulsion, in the history of
any democratic country in the world,
up till now there hay been o instance
whatsoever of death of five thousand
people and misery to lakhs of
others and there were a number
of options before you. If the Opposi-
tiop did not co-operate, the atmos-
phere in Assam was such that you
could have proclaimed the emergency
or stopped the election and the Chief
Flection Commissioner himself said
that the situation wag not favourable
for apy election, Thig jg the complaint
that I am making.

Now, 1 come to the third point.
Wha¢ about these telegrams? These
telegrams referred to in the magagine,
These telegrams were all the time
warqing the ‘Government of the im-
pending danger in Nellie, Why mno
action was taken? I tell you, Mr. Home
Minister, what one pistrict Collector
told me point blank. I went to Goal-
para where the villages were burning.
The villageg Wwere burning ang there
were attacks and counter attacks and
I went to the Distriet Magistrate and
told him, “For heaven’s sake, why
don’t you send the police forces to
protect people and their lives and pro-
perties?”’. He told me: “Look, Mr.
Goswami, will you kindly impress up-
on the Central Government to stop the
election becauge I do mot have suffi-
cient forceg at my command to con-
tinye the elections and, at the same
time, profect the life and propefly of
the people.”, I am, with full respor-
sibility, naming the District Collector
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of Goalpara and, on that day, he told
me: “Why don’t you ask the Central
Government?” The District Collec-
tor told me that there were reasons
and the factg are that two District
Magistrates were asked to go on leave
as they gave opinion against the elec-
tion. (Interruptions). 1 was told by
the CRP officials, “For heaven’s sake,
bring orders to us so that we can
protect the life and property of the
people.” We have been asked only
to look after election. Unfortunately,
the local gdministration all the time
werg giving an impressiory to you and
the Central Government that it elec-
tion takeg place only there will be
trouble in a few comstituencies; and
in the others there will not be much
trouble. Therefore, they underplayed
the situation, Only when the situa-
tion went out of control you were cal-
led. Thay is what I am demanding.
I am in agreement with Dr. Rafiq Za-
karig that a Whita Paper on Assam,
giving all the fact; and documents,
be publtshed by the Government, so
that we may have a clear picture as to
what happened in Assam. Why do
you blame the entire Opposition?
Your Deputy Leader speaking in this
House on behalf of all, ig asking for
a White Paper. When there was a
unanimous demand from the Opposi-
tion on White Paper, you. .. (Interrup-
tions). Why don’t you agree to a
White Paper? (Interruptions). If you
do not agree, the conclusiop will be
that the White Paper will paint you
black, If you go not ggree, the White
Paper will paint the Government
black. So...

T

MR. DEPUTY CHAIRMAN. At six

o’clock we have Half-an-hour discus-
Sior,

SHRI DINESH GOSWAMI: T am
concluding. My second question is
whether you are taking any steps for
re-starting the negotiation'-5. As I said
at the beginning wifh al] responsibi-
lity and with all pain that today Assam
is linrked with the rest of the country
by a thin thread; whether the Assa-
mese people are pight or wrong ig not
the question at all The best “way to

ar
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ensure integrity is to resume negoti-
ations, You say, iy the case of Pun-
jab, you are prepared to call the agi-
tators. Why don’t you resume the
negotiationg with the Assam move-
men¢ leaderg once more alsb because
normalcy in Assam is totally lirked
with the solution of the problem Mr.
Laskar knows about it. Today the si-
tuation may appear normal apparen-
tly, on the surface, but it is not so
down below. Normalcy only can come
provided there is a reasonable solu-
tion. And to arrive at a just solution,
you need to re-start the negotiations.
Only then can we come to a just
solution of the problem, keeping the
interests of all sections of the com-
munity. I hope the Minister will give
answer, (Interruptions)

DR. (SHRIMATI) NAJMA HEP-
TULLA (Maharashtra): There ig al-
ready a White Paper., You have not
read it. (Interruptions)

MR, DEPUTY CHAIRMAN:
him reply.

SHRI P 'Cc. SETHI: Iy ig not correct
to assume, as Mr Sezhiyan hag assu-
med, that the agitation was peaceful.
I have pointed out a prumber of times
that even before the glectiong were
ordered, there were 280 deaths and

Let

casualities. Many officers. . . (Interrup-
tions)
SHRI JAGDISH PRASAp MA-

THUR: He hag said in the stalement:
“However, we are intrigued by a
coincidence, When the Heads of...”
(Interruptions) Direct or indirectly, he
is... (Interruptions) This paragraph
should be withdrawn. Will he do it?

MR, DEPUTY CHAIRMAN: We will
reply to all points.  (Interruptions)

SHRI AJIT KUMAR SHARMA:
(Assam): He hac stated that before
the election there were $0 many
deaths. Were they killed by the police
or by other persong also? Wili he
kindly clarify?

SHRI P, C. SETHI: These are deaths
both by police firinrg and also the agi-
tators. Sir, I have never in the gtate-
ment chargeq that the author of the
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paper ijtself is in collusion with for-
eign people, T have also not gaid that
whatever he hag said about these re-
ports is wrong. I have made clear...

SHRI ERA SEZHIYAN. In the state-
ment you have stated: “However, we
are intrigued by a coincidence. When
Head; of States from all over thé world
haq assembled in New Delhi in con-
nection with the Non-Aligned Meet,
some newspapers ‘and periodicals
chose to come ouy with graphic pic-
tureg ory thy killings in Assam. Now
again attempts are being made to
stoke the dying members which can
only help to create misgivingg in pub-
lic mind gpyd tarnish the fair image
of our nation”. You are insinualing
the author gng the magazine that they
arg trying ty tarnish the fair image
of the nation. Please withdraw this
one, You can accuse mMme, you can
insinuate against me amg the party
but do not do it agains{ the press The
press hag dong a commendable job.
You may not agree with them. It
may pot be palatable to you, There-
fore, T would appeal to you to with-
draw these things. (Intenruptions).

SHRI JAGDISH PRASAD MA-
THUR: It ig a threat to the press.
The entira presg ig threatened.

MR. DEPUTY CHAIRMAN. Please
sit down, Please gllow the Minister
to speak

SHRI JAGDISH PRASAD MA-

THUR: It should be withdrawn im-
mediately,

stz faw sfima, we o
A TAHR! A ATGE FN AT o
FEAT =rfgw. . 9@ A gETEREET

FT. .. (saquTa)

SHRI SURENDRA MOHAN (Uttar
Pradesh): Sir, he hag createq tha im-
pression that the press will not be
allowed to remajn free. The gtate-
ment mmade by the hon, Minister
shows that he would not allow a free
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presg in the courtry We are very
strongly protesting and we want that
he must withdraw it,

SHRI P. C, SETHI: We are very
much for the freedom of the press.
(Interruptions)

SHR] ERA SEZHIYAN: We dg not
agree with this one, namely, that at-
tempts are being made to stoke the
dying members which can only help to
create misgivings in the public mind
and tarnish the fair image of our na-
tion, Therefore, in protest we walk-
out. You are trying to choke the
bress,

(At thig stage some han. Members left
the Chamben)

SHRI P. C S\m: NOW, as far as
Assam is concerned, thero were about
3.10 lakh pcople iy the campg and
I am happy to say that now only 1.12
lakhg have remained there and many
of them are also likely to return back
when the heavy raing start, But ar-
rarngements gre being made to see that
they qo not suffer gven during heavy
raings,

SHRI KALYAN ROY (West Ben-
gal): Are you gure?

SHRI P. C. SETHI: What I have
said about the report ig that most of
the conclusiong grawn are npot very
correct. It is also not correct to say
that these” wireless messageg which
were communicated between various
police stations and district authorities

" were sent to the Central Government.

A far ag thig report is concerned, this
Wag written somewherg in tfie month
of March when all the election pro-
cess was completed by the Intelligertce
Bureau on the 21st of February, Now,
of course, one or two copies are avail-
able in the office although they were
not officially cent, but they are avail-
ablg in the office,

Ag far ag the number of deathy is
concerned, the Chief Minister of As-
sam himeself hag saig that the number
of those persons who gre missing
should ulso be counted gz dead and
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now according to him there are three
thousand geaths arrd not 1700 jeaths.

Sir, as far as the elections are coun-
cerned, I have more than once clari-
fled the position about the elections
and I need not repeat gll that here,

I am grateful to pr, Zakaria for
putting the cardg straight and I am
really very thankful as far as his suz-
gestion ig concérned ag far ag a white
paper ig concérned, There ig glready
some document and from time to time
we have come out with documents,
If any additions are necessary, we
will certainly consider it.

Ay far as Mr, Goswami’s poOintg for
resuming the talks are concerned, we
have already taken the stand that let
some normalcy be restored and we

will certainly try to resumg, the nego- -

tiations, we are prepared for it.

SHRI NIRMA]I, CHATTERJEE
(West Bengal): Sir, I did mention
that the reference to the Presg that
has been made here is really regretta-
ble. We would have liked from our
party that such a reference hag not
been made by the Home Minister and

the fact why we are not walking out -

is because the whole of Assam jssue.is
involved. But it must be said that
the language used is definitely vindi-
ctive of the press and such reference
should not have been made. We on
our part also request the hon, Minis-
ter to kindly withdraw this part of
the statement at least.

HALF-AN-HOUR DISCUSSIONS

On pointg arising out of answer to Un-

starred Question No. 2272 given on 4ih

November, 1982 regarding industrial
sickniess

SHRI KALYAN ROY (West Ben-
gal); Sir, we are starting.it at 6.10;
we ghould have started it a; 6 O’clock.
| The Vice-Chairman
karia) in the Chair]

One getg sick in giscussing gick in-
dustry, where the Govermment and
whoeve, becomes the Minister agrees

(Dr. Rafiq Za-



